CENTRAL ADMINISTRATIVE TR IBUNAL, JABALPUR BENCH
» - CIRCUIT COURT STFTING AT GWALIOR
Original Application No. 694 of 2004

Gwalior, this the 23rd day of June, 2005

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble Shri Madan Mhan, Judicial Menber

Km. Kavita Khare aged about 38 years, D/o. late

Shri H.P. Khare, resident of Jawahar Navodaya Vidyalaya
Campus, Panghata, Narwar, District Shivpuri .

(Mp) . ) . es e Applicant

(By advocate - Shri D.P. Singh)

(v I Versus

1. Union of India, through Commissioner,
Navodaya Vidyalaya Samiti, Indra Gandhi
Stadium, Indraprastha Estate, New Delhi.

2. Deputy Director, Navodaya Vidyalaya,
Samiti, 160, Zone II, Maharana Pratap
Nagar, Bhopal, _ - ‘

3. Principal, Jawahar Navodya Vidyalaya,
Panghata, Narwar, District Shivpuri (MP) .

4. Shri R.S. Sharma, Principal, Jawahar

Navodya Vidyalaya, Panghata, Narwar,

District .Shivpuri (MP). ..« Respondents
(By Adwcate - Shri V.K, Sharma)

‘ O RDER (Oral)

By M..P._S_a;_._i__ngh, Vice Chairman =

1 Y

Heard the learned'cohnsel for the parties.

2, éy £i114ng this Origi nal Application the applicant has
claimed the following main reliefs 3

“j) t<; issue a writ, o«der or direction in the nature
of Certiorari quashing the impugned orders dated
15.6.2004 (Annexure A-I) and dated 3,8.2004 (Annexure

A‘II)ob

ii) to issue anmother writ, order or direction in the
nature of Mandamus thereby commarding the respondents
not to give effect to the impugned orders in any manner
whatsoever and the respomients be further commanded to
continue the petitioner at her present post of PET at
Jawahar Navodaya Vidyalaya, Panghata, Narwar as usual
with salary and other allowances as usual,.”

3, The learned counsel for the applicant submitted that

~ in view of the further developments i.e. transferring the




* 2 *

applicént from Jhabua to Guna and Qhere she has already
taken over the charge and is working, this Origi nal Applic

tion has become infructuous,

4. On the other hand the learned counsel for the
respordents stated that the interim arder passed by this
Tribunal was modified by the Hon'’ble High Court of Madhya
Pradesh and the applicant was asked to join at Jhabua and
in pursuance of the directions of the Hon'ble High Court th
applicant joined at Jhabua. However, in view of the subsequ

developments she has further been transferred ‘on her

representation from Jhabua to Guna and this Original

Application has become infructuous,

5. In view of the facts mentioned above, the present®
Original Application has become infructuous and is according-
ly dismissed as infructuous,

(Mada n%ohan) (M .IX\%

Judicial Men}bet Vice Cha irman
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